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~n on the increase during the last 
few ,.ear. to the detriment of 
worker.; and 

(b) whether Government propose 
to create an Insurance Fund with a 
view to safeguarding the interests 
of workers thrown out of job in case 
of lay off, clOSure or liquidation of 
the Units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRl P. 

VENKATA REDDY): (a) the number 
Of Units enjoying cash credit limit of 
Rs. 1 crore and above reported as 
sick by the Reserve Bank of India 
went up from 306 in March, 1978 to 
345 in June, 1979. Information re-
garding the incidenCe of sickness 
among other industrial Units is not 

available. 

(b) There was an item for discus-
sion in the National Labour Con-
ference Which was scheduled to be 
held on 23rd and 24th October, 1980 to 
consider the constitution of a fund 
for assistance to workers in the event 
of the closure of an undertaking on 
account of sickness, which if neces-
sary may be utilised for keeping the 
industrial u:lit running. The item 
could not be discussed dUe to post-
ponement of the Conference. 

statement by Chief Minister of J&K 
on Communal ViolenCe 

2234. SHRI JYOTI&"10Y BOSU: 
SHRI NITYANANDA 

:M:ISRA: 
SHRI CHlRANJI LAL 

SHARMA: 
Will the Minister at HOME 

AFFAIRS be pleaSed to state. 

(a) whether his attention has been 
drawn to a statement made by the 
Chief Minister of Jammu and Kash. 
mir on October 20, 1980 criticising 
the Union Government tor its 
ability to curb communal riots in the 
country; and 

(b) if so, Government's reaction 
thereto? 

THE MINlS'J'ER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAX-
WANA): (a) According to the infOt-
mation released by the State 
Government of Jammu and Kashmir 
the Chief Minister of Jammu and 
Kashmir had said that the country 
could neVer move ahead unless the 
cancer of communalism was nipped in 
the bUd and a Ii!:! (! :." .... ..lr and 
protection assured to minoti~i~. He 
had added that the Central Govern-
ment had a special responsibility iD 
this regard and they should act to 

curb communalism with heavy hand. 

(b) Government are conscious of 
the need for the maintenanCe C1i com-
munal peace and harmony. and ade-
quate guidelines On the subject have 
already been given to the State Gov-
ernments from time to time. The 
Government have made known their 
determbation to deal sternly. prom-
ptly and effectively with any situation 
that will create a law and order 
problem anywhere. 
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Lock-Out in Hindustan Pilkington 
Glass Works Ltd., Asansol 

2236. SHRI SAMAR MUKHER-
JEE: "'ill the Minister of LABOUR 
be pleased to state: 

(a) whether he has received memo-
randa dated the 3rd June, 1980 and 
the 11th July, 1980 sent by the CITU, 
AITUC and INTUC unions jointly 
protesting against the lock-out in 
Hindustan Pilkington Glass Works 
Ltd. at Asansol rendering 1800 em-
ployees jobless; and 

(b) if so, the steps taken by Gov-
ernment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SliRI P. 
VENKATA REDDY): (a) Yee, Sir. 

(b) The matter was brought to 
the notice of the Government of West 
Bengal which beina the appropriate-
Go\~ernment under the Industrial 
Disputes Act, 1947 is principillly 
concerned with the subject matter. 
The State Government, who had 
requested the Union Ministry of 
Industry to take over the Unit 
have now bt>cn informed by the 
Ministry of Industry that the cir· 
cumstanccs do not justify the take 
over of the Unit under Industries 
(Development and Regulations) Act 
and that the Labour Commissioner, 

Government of West Bengal may be 
advised to resolve the Labour-
management dispute so that lockout 
is lifted and normalcy is restored in 
the factory. 

InteJ'-State Migrant Workmen Act 

2237. SHRI RAVINDRA VARMA: 
Will the Minister of LABOUR be 
pleased to state. 

(a) whether any steps have been 
taken ~ assess the working of the 
Inter-State Migrant Workmen 
(Regulatio!1 of Employment and Con-
ditions 0"£ Service) Act; and 

(b) if 50, what are the main con-
clusions that have emerged from the 
assessment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) and (b) 
The Inter-State Migrant Workmen 
(Regulation O'f EmploYll"lF-nt and Con-

ditions of Service) Act and the Cen-
tral Rules framed thereunder, came-
into force with effect from 2nd 
October, 1980. It is, therefore, too 
early to attempt any assessment, of 
the Act/Rules, at this stage. 




